L0 N C,HJ\ RaL ADMINIZ N.alIVE TLIU3TN8AL, TAI2UR 3msi
' Jal2dk,
0.A.No.444/93 2t, of orders 27,7.93
mathu Ram Heena ¢ avplicant
Vs,
Jnion.df India & Ors, : Hesponden
rir.Prahlad Sirgh 2 Counsei Ifor dnplicuant

CCRA}

Hon'ble Mr,Justice J.L.Mehta, Vice Chzirmin
fon'ble Mr.2.P.Srivastava, Member (&da.).

PZR OTION' BLE MRL,JUSTICE D.L.IEHDA, Vice Chérman.

The grievance of the a»plicant is that he f£iled
a comnleint dgainst the responient Wwo.4, ﬁupefirtendm
ing Engineer, !iinistryv of Surfdce’Transport or. 17.6.93
and on dccount of the said com»leint he has been trén-~
sferred. It will not be out of place to men:tion hore
that Minisgry of Surface Transnort hés »wissed the

order 10.95/93{(F.W0.A-22015/5/92/5.11/Pt dated 16.7.'2

a

and underx the orders of -the liinistry, the a»olicant

hds Dbeen Lransferred by the Superintending Engineer

(l'ech@nical), From the nerusdl of the file, it seens

that the matter wds under considerdtion since 1922
becaase thg'briginal file micht héave been started
in.1992. Aanart from that we are not inclined to

the
interfere in/transfer orders. 'e hereby disect the
respondent Mo,2, Director Generalv(Raaﬂs Develgoment)
New Jelhi, to encguire intg the compliints dated
17.6.23 and 1if the complaint is found true, he shoild
take necessary dction aécorilng to law a&cainst the
Qellnduenp officer. In such circamstinces, he should

also consider sympathetically the cé@se cf the &ndli-

cant for retransfering him to Jaipur. The C,&. stends

disnosed of accordiingly. ///'
(
. Q .
(P.p.Srivestave) {u.L.lehtal
“rw;nbaré‘ r:‘m.} Yice Thairnmdn,

®.



